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News on Air 
NHRC Issues notices to UP Police over death and injuries in Ghazipur 
Lathi Charge 
https://www.newsonair.gov.in/nhrc-issues-notices-to-up-police-over-death-and-injuries-
in-ghazipur-lathi-charge/ 
September 18, 2025 7:30 PM  
National Human Rights Commission (NHRC) has issued notices to Uttar Pradesh 
Director General of Police and District Magistrate of Ghazipur over the reported death of 
a villager and injuries sustained by others in a police lathi charge on the 9th of this 
month. 
According to media reports, a villager had died and some others sustained injuries in a 
police lathi charge while protesting against the installation of electricity poles. The 
commission has asked for a detailed report on the matter within two weeks. According 
to the media report, five police personnel have been placed under suspension after the 
incident. 
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Hindustan Times 
NHRC issues notice to Chhattisgarh govt over unclaimed bodies in Raipur 
hospital mortuary 
https://www.hindustantimes.com/india-news/nhrc-issues-notice-to-chhattisgarh-govt-
over-unclaimed-bodies-in-raipur-hospital-mortuary-101758211519053.html 
Sept 18, 2025 09:35 pm IST PTI 
New Delhi, The NHRC on Thursday said it has issued a notice to the Chhattisgarh 
government over reports that several unclaimed dead bodies had piled up in the 
mortuary of the Raipur district hospital, as allegedly no place was allotted for their last 
rites.  
In a statement, the National Human Rights Commission observed that the dead "also 
deserve last rites with dignity" in accordance with the religion they espoused. 
The NHRC has "taken suo motu cognisance of a media report that a number of 
unclaimed dead bodies are piled up in the mortuary of the district hospital, Raipur, 
Chhattisgarh, as there is no place allotted for their last rites, which are being performed 
by an NGO", it said. 
The commission also observed that the content of the media report, if true, raises a 
"serious issue of violation of human rights as the dead also deserve the last rights with 
dignity". 
Three unidentified bodies allegedly have not been sent even for post-mortem 
examinations since last week, the statement said.  
Accordingly, it has issued a notice to the chief secretary of the government of 
Chhattisgarh, seeking a detailed report in two weeks, the rights panel said. 
The commission also issued an advisory in 2021 for upholding the dignity and 
protecting the rights of the dead. It said that it is a well-accepted legal position that the 
right to life, fair treatment and dignity, derived from Article 21 of the Constitution of India, 
extends not only to the living persons but also to their dead bodies. 
According to the media report, carried on September 9, the district administration 
allocated three acres of land for the last rites of unclaimed bodies about three years 
ago, where the last rites of over 800 unclaimed bodies were performed by the said 
NGO, the statement said.  
"Reportedly, the land could be reused after refilling of the soil, but no action has been 
taken by the district administration so far," it added. 
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PTI 
NHRC issues notice to Chhattisgarh govt over unclaimed bodies in Raipur 
hospital mortuary 
https://www.ptinews.com/editor-detail/NHRC-issues-notice-to-Chhattisgarh-govt-over-
unclaimed-bodies-in-Raipur-hospital-mortuary/2928205 
NEW DELHI: (Sep 18) The NHRC on Thursday said it has issued a notice to the 
Chhattisgarh government over reports that several unclaimed dead bodies had piled up 
in the mortuary of the Raipur district hospital, as allegedly no place was allotted for their 
last rites. 
In a statement, the National Human Rights Commission observed that the dead "also 
deserve last rites with dignity" in accordance with the religion they espoused. 
The NHRC has "taken suo motu cognisance of a media report that a number of 
unclaimed dead bodies are piled up in the mortuary of the district hospital, Raipur, 
Chhattisgarh, as there is no place allotted for their last rites, which are being performed 
by an NGO", it said. 
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Free Press Journal 
Mumbai News: NHRC Issues Notice To BMC For Human Rights Violations 
Over Unsafe Manual Scavenging In M East Ward 
https://www.freepressjournal.in/mumbai/mumbai-news-nhrc-issues-notice-to-bmc-for-
human-rights-violations-over-unsafe-manual-scavenging-in-m-east-ward 
Thursday, September 18, 2025, 07:58 PM IST Manoj Ramakrishnan 
The National Human Rights Commission has issued notices to the commissioner, 
Brihanmumbai Municipal Corporation, district collector, commissioner of police, and the 
assistant municipal commissioner, M East ward, saying that the BMC is violating human 
rights by permitting manual scavengers to clean sewage drains with bare hands, risking 
their health and lives.  
Mumbai: The National Human Rights Commission has issued notices to the 
commissioner, Brihanmumbai Municipal Corporation, district collector, commissioner of 
police, and the assistant municipal commissioner, M East ward, saying that the BMC is 
violating human rights by permitting manual scavengers to clean sewage drains with 
bare hands, risking their health and lives. The agencies have been asked to prepare a 
list of victims of manual scavenging in the ward and reply to the notice by October 24. 
Complaint From Citizens’ Forum 
The notice was issued earlier this week in response to a complaint in April 2023 by the 
Govandi Citizens' Welfare Forum, seeking the commission's intervention in stopping 
blatant violations of laws forbidding manual scavenging, including the Prohibition of 
Employment of Manual Scavengers and their Rehabilitation Act, 2013. 
Evidence of Unsafe Conditions  
Advocate Faiyaz Alam Shaikh, convenor of the citizens' group, said they provided the 
commission photographs as proof that labourers were working in unsafe conditions in 
Kamala Rajan Nagar and Baiganwadi in M East.  
Dinesh Berdia of Sangharsh, a group working for the abolition of manual scavenging 
and the caste-based exploitation involved in the work, said, "Govandi residents brought 
it to the notice of the human rights commission, but it is happening all over Mumbai. 
Contractors entrust the work to subcontractors who hired unorganised labourers. They 
do not care about the lives or health of the workers and their families," said Berdia. 
BMC’s Tender Process and Reality on Ground 
The commission said that the BMC appoints contractors by inviting tender for desilting 
of minor drains, road side drains and culverts by using manpower and machinery. The 
contractor removes silt and floating material from minor nallahs and road-side drains by 
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deploying labourers and machinery as these are storm water outlets meant to carry 
rainwater discharge. 
However, human rights activists pointed out that in Mumbai, storm water drains have 
become sewage lines, with illegal discharge of domestic and industrial waste. 
NHRC Rejects BMC Safety Claims 
In an earlier reply, the BMC had told the commission that desilting is done by manpower 
with safety gears, such as hand gloves, helmets, reflecting jackets, safety shoes, with 
contractors penalised for lapses. In case the drains are difficult for cleaning equipment 
to access, contractors use labourers, but under precautions and safety advice of a 
medical officer. 
The commission debunked the claims, saying that labourers were found cleaning 
gutters with bare hands and the concerned authorities failed to explain this in their 
report dated August 25, 2023. The commission further stated that even if it was the 
contractors who employed labourers for cleaning the gutters, it does not absolve the 
principal employer - the BMC - of their liability for safeguarding the manual scavengers.  
Pending Response Could Lead to Coercive Action 
The commission said that there appears to be a violation of the 2013 law. The 
commission said the M East ward has not replied to its show cause notice in May 2024, 
as to why a compensation of Rs 50,000 each should not be given to manual scavengers 
for violation of their human rights. The commission said that failure to reply to the notice 
will lead to coercive process under the Protection of Human Rights Act, 1993. 
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Orrisa Diary 
NHRC, India takes suo motu cognizance of the reported burning of a 
woman by a group of people in Farrukhabad district, Uttar Pradesh 
https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-burning-
of-a-woman-by-a-group-of-people-in-farrukhabad-district-uttar-pradesh/ 
September 18, 2025 Bureau 
The National Human Rights Commission (NHRC), India has taken suo motu cognizance 
of a media report that a woman was doused with petrol and burnt alive by a group of 
people in Farrukhabad district, Uttar Pradesh on 6th September, 2025. The victim had 
gone out to buy medicine for her daughter when she was assaulted. Later, she 
succumbed to her injuries at a hospital.  
The Commission has examined the contents of the news report, if true, raise a serious 
issue of human rights violations. Therefore, it has issued notices to the Chief Secretary 
and the Director General of Police, Uttar Pradesh, calling for a detailed report on the 
matter within two weeks. 
The report is expected to include the action taken against the perpetrators and 
compensation, if any, provided to the next of kin (NOK) of the deceased. 
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Lokmat Times 
NHRC takes suo motu cognisance of doctor shortage at ESIC hospital in 
Faridabad 
https://www.lokmattimes.com/national/nhrc-takes-suo-motu-cognisance-of-doctor-
shortage-at-esic-hospital-in-faridabad/ 
September 19, 2025 01:10 IST  
New Delhi, Sep 19 The National Human Rights Commission (NHRC) has taken suo 
motu cognisance of a media... 
New Delhi, Sep 19 The National Human Rights Commission (NHRC) has taken suo 
motu cognisance of a media report highlighting difficulties faced by patients due to the 
lack of doctors and infrastructure at the super speciality ESIC hospital in Haryana's 
Faridabad. 
According to the press report, more than 6.5 lakh ESIC cardholders from Palwal and 
Faridabad, along with patients from Delhi, Noida, and Gurugram, depend on the 
hospital for treatment of serious ailments related to heart, cancer, neurology, and 
intestinal infections. 
Patients reportedly have to wait for several hours even in the emergency ward. 
The report further stated that the Cardiology department has been without a doctor for 
the past month, and specialist doctors are engaged on a part-time basis.  
The Dean of the ESIC Medical College has reportedly admitted that there are currently 
no specialist doctors available in the hospital. Taking note of the report, the apex human 
rights body observed that the contents, if true, raise serious concerns of human rights 
violations. 
The NHRC has issued notices to the Haryana Chief Secretary and the Chairman o the 
Employees' State Insurance Corporation (ESIC), seeking a detailed report on the matter 
within two weeks.  
Established under the Protection of Human Rights Act, 1993, the NHRC, an 
autonomous statutory body, is an embodiment of India's concern for the promotion and 
protection of human rights. 
Its primary role is to protect and promote human rights, defined as the rights relating to 
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or 
embodied in international covenants and enforceable by courts in India.  
The apex human rights body has the power to take suo motu (on its own motion) action 
based on media reports, public knowledge or other sources, without receiving a formal 
complaint of human rights violations. 
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Lokmat Times 
NHRC seeks report on 'very bad condition' of govt health centre in MP's 
Jabalpur 
https://www.lokmattimes.com/national/nhrc-seeks-report-on-very-bad-condition-of-govt-
health-centre-in-mps-jabalpur/ 
September 19, 2025 00:00 IST 
New Delhi, Sep 18 The National Human Rights Commission (NHRC) has taken suo 
motu cognisance of a media...  
New Delhi, Sep 18 The National Human Rights Commission (NHRC) has taken suo 
motu cognisance of a media report highlighting "very bad condition" of a government-
run primary health centre (PHC) at Barela in Madhya Pradesh's Jabalpur. 
According to the press report, although four doctors are posted at the health centre, 
none reportedly attend duty during the night. 
Patients, particularly those injured in accidents, are often referred to the District Hospital 
even for first aid and basic treatment.  
In some instances, the absence of doctors at the PHC has reportedly resulted in the 
loss of lives. 
The report also said that the lack of night-time medical services makes it impossible to 
conduct medico-legal examinations for accident victims. 
Police officials bringing patients for medico-legal examinations are forced to take them 
to the District Hospital, causing delays and unnecessary inconvenience in providing 
lifesaving treatment.  
Taking note of the report, the apex human rights body said that the contents, if true, 
raise serious concerns of human rights violations. 
The NHRC has issued a notice to the Madhya Pradesh Chief Secretary seeking a 
detailed report on the matter within two weeks.  
Established under the Protection of Human Rights Act, 1993, the NHRC, an 
autonomous statutory body, is an embodiment of India's concern for the promotion and 
protection of human rights. 
Its primary role is to protect and promote human rights, defined as the rights relating to 
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or 
embodied in international covenants and enforceable by courts in India. 
The apex human rights body has the power to take suo motu (on its own motion) action 
based on media reports, public knowledge or other sources, without receiving a formal 
complaint of human rights violations. 
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Sakshi Post 
NHRC takes suo motu cognisance of unclaimed bodies piling up in Raipur 
mortuary 
https://www.sakshipost.com/news/nhrc-takes-suo-motu-cognisance-unclaimed-bodies-
piling-raipur-mortuary-454060 
Sep 19, 2025, 00:25 IST   
New Delhi, Sep 19 (IANS) The National Human Rights Commission (NHRC) has taken 
suo motu cognisance of a media report that a number of unclaimed dead bodies are 
reportedly piled up in the mortuary of the Raipur District Hospital in Chhattisgarh, due to 
the lack of space for their last rites. 
The report states that an NGO has been performing the funerals, while three 
unidentified bodies have not even been sent for post-mortem examinations since last 
week. 
Taking note of the report, the apex human rights body observed that the contents, if 
true, raise serious concerns of human rights violations, as the dead also deserve to be 
treated with dignity and in accordance with their religion.  
The NHRC has issued a notice to the Chhattisgarh Chief Secretary, seeking a detailed 
report on the matter within two weeks. 
The Commission had previously issued an advisory in 2021 emphasizing the need to 
uphold the dignity and protect the rights of the dead. It noted that the right to life, fair 
treatment, and dignity under Article 21 of the Constitution of India extends not only to 
living persons but also to their dead bodies. 
According to the press report, the district administration had allocated three acres of 
land for the last rites of unclaimed bodies about three years ago, where the last rites of 
over 800 unclaimed bodies were performed by the NGO. 
The land could reportedly be reused after refilling of the soil, but no action has been 
taken by the administration so far. 
Established under the Protection of Human Rights Act, 1993, the NHRC, an 
autonomous statutory body, is an embodiment of India's concern for the promotion and 
protection of human rights. 
Its primary role is to protect and promote human rights, defined as the rights relating to 
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or 
embodied in international covenants and enforceable by courts in India. 
The apex human rights body has the power to take suo motu (on its own motion) action 
based on media reports, public knowledge or other sources, without receiving a formal 
complaint of human rights violations. 
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Sakshi Post 
NHRC seeks reply in 2 weeks from UP govt on ‘burning’ of woman in 
Farrukhabad 
https://www.sakshipost.com/news/nhrc-seeks-reply-2-weeks-govt-burning-woman-
farrukhabad-453883 
Sep 18, 2025, 17:00 IST  
New Delhi, Sep 18 (IANS) The National Human Rights Commission (NHRC) has sought 
a report within two weeks from the Uttar Pradesh government and the state police chief 
over a woman being allegedly doused with petrol and burnt alive by a group of people in 
Farrukhabad district, an official said on Thursday. 
The NHRC issued the direction after taking suo motu cognizance of a media report over 
the September 6 incident, said the official in a statement. 
According to the media report, the victim had gone out of her home to buy medicine for 
her daughter when she was assaulted. Later, she succumbed to her injuries at a 
hospital.  
“The Commission has examined the contents of the news report, if true, raise a serious 
issue of human rights violations. Therefore, it has issued notices to the Chief Secretary 
and the Director General of Police, Uttar Pradesh, calling for a detailed report on the 
matter within two weeks,” said the NHRC official in a statement. 
The government and police chief’s report is expected to include the action taken against 
the perpetrators and compensation, if any, provided to the next of kin of the deceased, it 
said. 
In a separate case, the NHRC sought a reply within two weeks from Chhattisgarh 
government after taking suo motu cognizance of a media report that a number of 
unclaimed dead bodies had piled up in the mortuary of the District Hospital, Raipur, 
Chhattisgarh as there is no place allotted for their last rites. 
The media report said that the responsibility for cremations is allotted to the NGO. 
Reportedly, three unidentified bodies had not even been sent for post-mortem 
examinations since last week, said statement. 
“The contents of the media report, if true, raise a serious issue of violation of human 
rights as the dead also deserve the last rights with dignity in accordance with their 
religion. Accordingly, it has issued a notice to the Chief Secretary, Government of 
Chhattisgarh, seeking a detailed report on the matter within two weeks,” it said. 
The Commission had also issued an advisory in 2021 for upholding the dignity and 
protecting the rights of the dead. It said that it is a well-accepted legal position that the 
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right to life, fair treatment and dignity, derived from the Article 21 of the Constitution of 
India, extends not only to the living persons but also to the dead. 
According to the media report, carried on September 9, 2025, the district administration 
had allocated three acres of land for the last rites of unclaimed bodies about three years 
ago, where the last rites of over 800 unclaimed bodies were performed by the said 
NGO. 
Reportedly, the land could be re-used after refilling of the soil, but no action has been 
taken by the district administration so far. 
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News X 
Chhattisgarh: NHRC takes suo motu cognizance of piling up of unclaimed 
dead bodies in Raipur hospital 
https://www.newsx.com/india/chhattisgarh-nhrc-takes-suo-motu-cognizance-of-piling-
up-of-unclaimed-dead-bodies-in-raipur-hospital20250918190101-73394/amp/ 
September 18, 2025 19:08:07 IST  
New Delhi [India], September 18 (ANI): The National Human Rights Commission 
(NHRC), India has taken suo motu cognisance of a media report that a number of 
unclaimed dead bodies are piled up in the mortuary of the District Hospital, Raipur, 
Chhattisgarh, as there is no place allotted for their last rites, which are being performed 
by an NGO, according to an official press release. 
Reportedly, three unidentified bodies have not been sent even for post-mortem 
examinations since last week, the release said. 
The Commission has observed that the contents of the media report, if true, raise a 
serious issue of violation of human rights, as the dead also deserve the last rites with 
dignity in accordance with their religion. Accordingly, it has issued a notice to the Chief 
Secretary, Government of Chhattisgarh, seeking a detailed report on the matter within 
two weeks.  
The Commission had also issued an advisory in 2021 for upholding the dignity and 
protecting the rights of the dead. It said that it is a well-accepted legal position that the 
right to life, fair treatment and dignity, derived from Article 21 of the Constitution of India, 
extends not only to the living persons but also to their dead bodies, the release said. 
According to the media report, carried on September 9, the district administration had 
allocated three acres of land for the last rites of unclaimed bodies about three years 
ago, where the last rites of over 800 unclaimed bodies were performed by the said 
NGO. Reportedly, the land could be reused after refilling of the soil, but no action has 
been taken by the district administration so far, the release stated. (ANI) 
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Sakshi Post 
NHRC seeks report on 'very bad condition' of govt health centre in MP's 
Jabalpur 
https://m.sakshipost.com/amp/news/nhrc-seeks-report-very-bad-condition-govt-health-
centre-mps-jabalpur-454053 
19 Sep, 2025 00:00 IST  
New Delhi, Sep 18 (IANS) The National Human Rights Commission (NHRC) has taken 
suo motu cognisance of a media report highlighting "very bad condition" of a 
government-run primary health centre (PHC) at Barela in Madhya Pradesh's Jabalpur.  
According to the press report, although four doctors are posted at the health centre, 
none reportedly attend duty during the night. 
Patients, particularly those injured in accidents, are often referred to the District Hospital 
even for first aid and basic treatment. 
In some instances, the absence of doctors at the PHC has reportedly resulted in the 
loss of lives. 
The report also said that the lack of night-time medical services makes it impossible to 
conduct medico-legal examinations for accident victims. 
Police officials bringing patients for medico-legal examinations are forced to take them 
to the District Hospital, causing delays and unnecessary inconvenience in providing 
lifesaving treatment. 
Taking note of the report, the apex human rights body said that the contents, if true, 
raise serious concerns of human rights violations. 
The NHRC has issued a notice to the Madhya Pradesh Chief Secretary seeking a 
detailed report on the matter within two weeks. 
Established under the Protection of Human Rights Act, 1993, the NHRC, an 
autonomous statutory body, is an embodiment of India's concern for the promotion and 
protection of human rights. 
Its primary role is to protect and promote human rights, defined as the rights relating to 
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or 
embodied in international covenants and enforceable by courts in India. 
The apex human rights body has the power to take suo motu (on its own motion) action 
based on media reports, public knowledge or other sources, without receiving a formal 
complaint of human rights violations. 
Disclaimer: This story has not been edited by the Sakshi Post team and is auto-
generated from syndicated feed. 
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The Print 
एनएचआरसी ने रायपुर अ˙ताल के शवगृह मŐ पड़े लावाįरस शवो ंपर छȅीसगढ़ सरकार 
को नोिटस भेजा 
https://hindi.theprint.in/india/nhrc-issues-notice-to-chhattisgarh-government-over-
unclaimed-bodies-lying-in-raipur-hospital-mortuary/870530/?amp 
18 September, 2025 Rakhi Sureah 
नयी िदʟी, 18 िसतंबर (भाषा) रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने बृह˙ितवार को 
छȅीसगढ़ सरकार को उस मीिडया įरपोटŊ के आधार पर नोिटस जारी िकया है, िजनमŐ दावा िकया गया था 
िक रायपुर िजला अ˙ताल के शवगृह मŐ कई लावाįरस शव पड़े हœ, Ɛोिंक उनके अंितम संˋार के िलए 
किथत तौर पर कोई जगह िनधाŊįरत नही ंकी गई है। 
आयोग ने एक बयान मŐ कहा िक “मृतको ंको भी उनकी आ̾था के अनुसार गįरमा के साथ अंितम संˋार 
का अिधकार है।” 
एक बयान के अनुसार, एनएचआरसी ने मीिडया įरपोटŊ के आधार पर ˢत: संǒान िलया है। 
आयोग ने कहा िक यिद मीिडया įरपोटŊ का कंटŐट सही है तो ‘‘यह मानवािधकार उʟंघन का गंभीर मामला 
है, Ɛोिंक मृतको ंको भी गįरमामय अंितम संˋार का अिधकार है।’’ 
बयान मŐ कहा गया िक िपछले सɑाह से तीन अǒात शव को किथत तौर पर पोːमाटŊम के िलए भी नही ं
भेजा गया है। 
आयोग ने छȅीसगढ़ सरकार के मुƥ सिचव को नोिटस जारी कर दो सɑाह मŐ िवˑृत įरपोटŊ मांगी है। 
आयोग ने यह भी कहा िक 2021 मŐ उसने मृतको ंकी गįरमा और अिधकारो ंकी रƗा के िलए एक परामशŊ 
जारी िकया था। 
परामशŊ के अनुसार, भारतीय संिवधान के अनुǅेद 21 से Ůाɑ जीवन, ɊायपूणŊ ʩवहार और गįरमा का 
अिधकार न केवल जीिवत ʩİƅयो,ं बİʋ उनके शव तक भी िवˑाįरत होता है। 
बयान मŐ बताया गया िक मीिडया įरपोटŊ के अनुसार, नौ िसतंबर को Ůकािशत खबर मŐ बताया गया था िक 
िजला Ůशासन ने लगभग तीन साल पहले लावाįरस शवो ंके अंितम संˋार के िलए तीन एकड़ भूिम 
आवंिटत की थी, जहां एक गैर-सरकारी संगठन Ȫारा 800 से अिधक शवो ंका अंितम संˋार िकया जा 
चुका है। 
įरपोर्ट मŐ कहा गया िक ‘उƅ भूिम को िमǥी भरकर िफर से उपयोग मŐ लाया जा सकता था, लेिकन अब 
तक िजला Ůशासन ने इस संबंध मŐ कोई कारŊवाई नही ंकी है।’ 
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IBC 24 
एनएचआरसी ने रायपुर अ˙ताल के शवगृह मŐ पड़े लावाįरस शवो ंपर छȅीसगढ़ सरकार 
को नोिटस भेजा 
https://www.ibc24.in/country/nhrc-sends-notice-to-chhattisgarh-govt-over-unclaimed-
bodies-lying-in-mortuary-of-raipur-hospital-3258355.html 
September 18, 2025 10:30 pm IST Rakhi Shuresh 
नयी िदʟी, 18 िसतंबर (भाषा) रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने बृह˙ितवार को 
छȅीसगढ़ सरकार को उस मीिडया įरपोटŊ के आधार पर नोिटस जारी िकया है, िजनमŐ दावा िकया गया था 
िक रायपुर िजला अ˙ताल के शवगृह मŐ कई लावाįरस शव पड़े हœ, Ɛोिंक उनके अंितम संˋार के िलए 
किथत तौर पर कोई जगह िनधाŊįरत नही ंकी गई है।  
आयोग ने एक बयान मŐ कहा िक “मृतको ंको भी उनकी आ̾था के अनुसार गįरमा के साथ अंितम संˋार 
का अिधकार है।”  
एक बयान के अनुसार, एनएचआरसी ने मीिडया įरपोटŊ के आधार पर ˢत: संǒान िलया है।  
आयोग ने कहा िक यिद मीिडया įरपोटŊ का कंटŐट सही है तो ‘‘यह मानवािधकार उʟंघन का गंभीर मामला 
है, Ɛोिंक मृतको ंको भी गįरमामय अंितम संˋार का अिधकार है।’’ 
बयान मŐ कहा गया िक िपछले सɑाह से तीन अǒात शव को किथत तौर पर पोːमाटŊम के िलए भी नही ं
भेजा गया है।  
आयोग ने छȅीसगढ़ सरकार के मुƥ सिचव को नोिटस जारी कर दो सɑाह मŐ िवˑृत įरपोटŊ मांगी है। 
आयोग ने यह भी कहा िक 2021 मŐ उसने मृतको ंकी गįरमा और अिधकारो ंकी रƗा के िलए एक परामशŊ 
जारी िकया था। 
परामशŊ के अनुसार, भारतीय संिवधान के अनुǅेद 21 से Ůाɑ जीवन, ɊायपूणŊ ʩवहार और गįरमा का 
अिधकार न केवल जीिवत ʩİƅयो,ं बİʋ उनके शव तक भी िवˑाįरत होता है। 
बयान मŐ बताया गया िक मीिडया įरपोटŊ के अनुसार, नौ िसतंबर को Ůकािशत खबर मŐ बताया गया था िक 
िजला Ůशासन ने लगभग तीन साल पहले लावाįरस शवो ंके अंितम संˋार के िलए तीन एकड़ भूिम 
आवंिटत की थी, जहां एक गैर-सरकारी संगठन Ȫारा 800 से अिधक शवो ंका अंितम संˋार िकया जा 
चुका है। 
įरपोटŊ मŐ कहा गया िक ‘उƅ भूिम को िमǥी भरकर िफर से उपयोग मŐ लाया जा सकता था, लेिकन अब 
तक िजला Ůशासन ने इस संबंध मŐ कोई कारŊवाई नही ंकी है।’ 
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Hindustan 
मानवािधकार आयोग पŠंचा पुिलस दिबश मŐ िकसान की मौत का मामला 
https://www.livehindustan.com/uttar-pradesh/badaun/story-police-misconduct-leads-to-
innocent-farmer-s-death-in-binawar-human-rights-commission-involved-
201758235086378.html 
Fri, 19 Sep 2025 04:08 AM  
Badaun News - िबनावर थाना Ɨेũ के सेमरमई गांव मŐ पुिलस की दिबश के दौरान शािकर की मौत हो 
गई। कांŤेस िजलाȯƗ अजीत यादव ने आयोग से िशकायत की िक यह पुिलस की लापरवाही और 
उȋीड़न का पįरणाम है। शािकर िनदŖष था...  
िबनावर थाना Ɨेũ के सेमरमई गांव मŐ पुिलस दिबश के दौरान शािकर की मौत का मामला रा Ō̓ ीय 
मानवािधकार आयोग तक पŠंच गया है। कांŤेस िजलाȯƗ अजीत यादव ने आयोग को िशकायत भेजते 
Šए कहा िक िनदŖष Ťामीण की मौत पुिलस की लापरवाही और उȋीड़न का नतीजा है। िशकायत मŐ 
बताया गया िक 15/16 िसतंबर की रात करीब 12 बजे गोकश सȑापन के िलए पŠंची िबनावर पुिलस ने 
गांव मŐ घर के बाहर सो रहे शािकर को दौड़ाया। घबराकर वह धान के खेत मŐ िगर पड़ा और उसकी मौत 
हो गई। अजीत यादव ने कहा िक शािकर का कोई आपरािधक इितहास नही ंथा, उस पर िकसी थाने मŐ 
कोई मुकदमा दजŊ नही ंथा।  
वह दो-तीन बीघा जमीन पर खेती और मजदूरी कर अपने तीन बǄो ंका पेट पाल रहा था। पȉी पहले ही 
गुजर चुकी थी, अब बǄे अनाथ हो गए हœ। कांŤेस िजलाȯƗ ने आयोग से इस पूरे मामले की Ɋाियक 
जांच, दोषी पुिलसकिमŊयो ंपर कारŊवाई और पीिड़त पįरवार को 50 लाख Ŝपये मुआवजा िदलाने की मांग 
की है। 
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Amar Ujala 
Budaun News: मानवािधकार आयोग तक पŠंचा शािकर की मौत का मामला 
https://www.amarujala.com/uttar-pradesh/budaun/the-case-of-shakirs-death-reached-
the-human-rights-commission-badaun-news-c-123-1-bdn1012-147275-2025-09-19 
Fri, 19 Sep 2025 02:01 AM IST Burea 
बदायंू। िबनावर थाना Ɨेũ के सेमरमई गांव मŐ पुिलस की दिबश के दौरान शािकर की मौत का मामला 
रा Ō̓ ीय मानवािधकार आयोग तक पŠंच गया है। कांŤेस िजलाȯƗ अजीत यादव ने इस Ůकरण की 
िशकायत आयोग से की है। साथ ही Ɋाय और मुआवजा की मांग की है। 
उɎोनें बताया िक 15 िसतंबर की रात िबनावर पुिलस गो तˋरो ंको पकड़ने के िलए सेमरमई मŐ दिबश 
दी थी। इसी दौरान पुिलस ने घर के बाहर सो रहे शािकर को दौड़ाया। इससे वह वह धान के खेत मŐ िगर 
पड़ा और उसकी मौत हो गई। बताया िक शािकर पर िकसी थाने मŐ मुकदमा दजŊ नही ंथा और न ही 
उसका कोई आपरािधक इितहास था। वह दो-तीन बीघा ज़मीन का मािलक था और मेहनत-मज़दूरी करके 
अपने तीन बǄो ंका पालन-पोषण करता था। पȉी के न होने से अब उसके बǄे अनाथ हो गए हœ। उɎोनें 
मानवािधकार आयोग से इस मामले की Ɋाियक जांच कराए जाने, दोषी पुिलसकिमŊयो ंपर कारŊवाई िकए 
जाने और शािकर के पįरवार को 50 लाख Ŝपये मुआवज़ा देने की मांग की है। 
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1st Bihar 
मुजɠरपुर: कॉलेज ŮाचायाŊ पर मिहला कमŎ की िपटाई और वसूली का आरोप, 
मानवािधकार आयोग पŠंचा मामला  
https://firstbihar.com/bihar/muzaffarpur-news/muzaffarpur-college-principal-assault-
woman-staff-human-rights-417728 
Thu, 18 Sep 2025 08:58:18 PM IST Manoj Kumar  
मुजɠरपुर के िवˁुदेव नारायण िसंह इंटर कॉलेज मŐ ŮाचायाŊ पर मिहला कमŎ की िपटाई और दो लाख 
Ŝपए माँगने का आरोप, मामला पŠँचा मानवािधकार आयोग।  
MUZAFFARPUR: मुजɠरपुर के िवˁुदेव नारायण िसंह इंटर कॉलेज की ŮाचायाŊ कुमारी दीɑी ने 
अपने कॉलेज के पूवŊ कमŎ कामाƥा नारायण िसंह के साथ िमलकर अपने ही कॉलेज के चतुथŊ वगŎय कमŎ 
कुमारी शबनम की जमकर कुटाई कर दी। कुमारी शबनम को इतनी बेरहमी से मारा गया की उसका 
ईलाज बोचहाँ Ůाथिमक ˢा˖ कŐ ū मŐ Šआ और बेहतर ईलाज के िलए िचिकȖको ने उसे 
एसकेएमसीएच रेफर कर िदया तब मिहला का ईलाज Šआ।  
बताते चले की िजले के रामपुर हįर थाना Ɨेũ के नरमा İ̾थत िवˁुदेव नारायण िसंह इंटर कॉलेज मŐ चतुथŊ 
वगŎय कमŎ के ŝप मŐ  कुमारी शबनम कायŊ करती हœ। कुमारी शबनम को कॉलेज के ŮाचायाŊ Ȫारा दो 
लाख ŝपये की माँग की जा रही हœ और न देने पर कॉलेज से बखाŊˑ करने की धमकी दी जाती हœ। 
शबनम ने दो लाख ŝपये देने से मना कर दी,इसी बात पर ŮाचायाŊ कुमारी दीɑी खफा चल रह रही थी। 
शबनम का कहना हœ की वह कॉलेज मŐ बीते 16 िसतɾर को गई थी तो उसे ŮाचायाŊ के कƗ मŐ बुलाया 
गया जहाँ पर कॉलेज के पूवŊ कमŎ कामाƥा नारायण िसंह बैठे Šए थे,जब शबनम ŮाचायाŊ के कƗ मŐ 
पŠँची तो ŮाचायाŊ अपने कƗ से िनकल गई उसके बाद कामाƥा नारायण िसंह ने गलत िनयत से शबनम 
के साड़ी का पʟू खीचं िदया और बदतमीजी करना चाहा िजसका िवरोध शबनम के Ȫारा िकया गया।  
उसके बाद कामाƥा नारायण िसंह ने शबनम को मारने पीटने लगा।तब ŮाचायाŊ भी अपने कƗ मŐ आ गई 
और दोनो ंने िमलकर शबनम को बेरहमी से पीटने लगे। शबनम का आरोप हœ की ŮाचायाŊ कुमारी दीɑी 
और कामाƥा नारायण िसंह ने शबनम के िसर पर लोहे के रड से Ůहार िकया िजससे वह घायल हो गई। 
अचेताव̾था मŐ उसे आनन फानन मŐ बोचहाँ के सरकारी अ˙ताल मŐ भतŎ कराया गया लेिकन िचिकȖको 
ने बेहतर ईलाज हेतु उसे एसकेएमसीएच मे रेफर कर िदया। एसकेएमसीएच मे शबनम का बेहतर ईलाज 
Šआ उसके बाद वह सीधे रामपुर हįर थाना गई और Ůाथिमकी हेतु आवेदन दी लेिकन पुिलस के Ȫारा  
अभी तक Ůाथिमकी भी अंिकत नही ंिकया गया हœ।  
मामले को लेकर पीिड़ता ने मानवािधकार मामलो ंके अिधवƅा एस.के.झा से िमली और उनके माȯम से 
राǛ मानवािधकार आयोग, रा Ō̓ ीय मानवािधकार आयोग, राǛ मिहला आयोग,रा Ō̓ ीय मिहला 
आयोग,डीएम,एसएसपी सिहत सभी सरकारी कायाŊलयो ंको आवेदन दी। मामले के संबंध मे मानवािधकार 
अिधवƅा एस.के.झा ने बताया की यह मामला काफ़ी गंभीर हœ और मिहला काफ़ी डरी व घबराई Šई हœ, 
इनके िसर पर चोट के िनशान ईस बात को ˙ʼ करता हœ की इनके साथ काफ़ी बेरहमी से मारपीट की 
गई हœ।पुिलस के Ȫारा अभी तक दोिषयो ंके िवŜȠ Ůाथिमकी दजŊ नही ंिकया जाना काफ़ी दुःखद हœ। 
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NDTV  
मेिडकल कॉलेज अ˙ताल मŐ मरीजो ंको चूहो ंने काटा, मानवािधकार आयोग ने िलया 
संǒान, ठेका कंपनी पर जुमाŊना 
https://mpcg.ndtv.in/madhya-pradesh-news/jabalpur-medical-college-hospital-
patients-were-bitten-by-rats-the-human-rights-commission-took-note-9298205 
िसतंबर 18, 2025 09:35 am IST Ambuj Sharma 
MP News: मेिडकल कॉलेज मŐ पेː कंटŌ ोल पर हर साल करीब 5 लाख Ŝपये खचŊ िकए जाते हœ. 
इसके बावजूद चूहो ंȪारा मरीजो ंको काटने की घटनाएं सामने आ रही हœ. 
Madhya Pradesh News: मȯ Ůदेश के जबलपुर के नेताजी सुभाषचंū बोस मेिडकल कॉलेज 
अ˙ताल मŐ मरीजो ंऔर अटŐडर को चूहो ंȪारा काटे जाने का मामला तूल पकड़ता जा रहा है. हाल ही 
मŐ मनोरोग िवभाग के वाडŊ मŐ भतŎ िसहोरा िनवासी 25 वषŎय युवती, ŵीधाम िनवासी 50 वषŎय मिहला 
और उसका बेटा चूहो ंके हमले का िशकार Šए थे. 
युवती को 9 िसतंबर की रात को पैर मŐ काटा गया, उपचार के बाद िड̾चाजŊ कर िदया गया. वही,ं 
मिहला की एड़ी और अगले िदन उसके बेटे के पैरो ंपर भी चूहो ंने हमला कर िदया. 
िशकायत के बाद भी ȯान नही ं 
पįरजनो ंका कहना है िक बार-बार िशकायत करने के बावजूद अ˙ताल Ůबंधन ने कोई ठोस इंतजाम 
नही ंिकए. मामला मीिडया मŐ आने के बाद मȯŮदेश मानव अिधकार आयोग ने भी ˢतः संǒान िलया. 
आयोग के कायŊवाहक अȯƗ राजीव कुमार टंडन की एकल पीठ ने Ůथम ̊ʼया इसे मानवािधकार 
हनन का मामला मानते Šए मेिडकल कॉलेज के डीन से जांच कराकर एक माह मŐ Ůितवेदन मांगा है. 
इधर, मेिडकल कॉलेज Ůबंधन ने कारŊवाई करते Šए पेː कंटŌ ोल करने वाली ठेका कंपनी पर 50 
हजार Ŝपये का जुमाŊना लगाया और कंपनी के सुपरवाइजर से जवाब-तलब िकया है. साथ ही अ˙ताल 
अधीƗक ने तीन सद˟ीय जांच सिमित गिठत की है, जो तीन िदनो ंमŐ įरपोटŊ सौपेंगी. 
गौरतलब है िक मेिडकल कॉलेज मŐ पेː कंटŌ ोल पर हर साल करीब 5 लाख Ŝपये खचŊ िकए जाते हœ. 
इसके बावजूद चूहो ंȪारा मरीजो ंको काटने की घटनाएं सामने आ रही हœ. िवशेषǒो ंका कहना है िक 
दशको ंपुराने भवनो ंमŐ चूहो ंका ̾थायी रहवास, मरीजो ंके पįरजनो ंȪारा वाडŘ मŐ भोजन ले जाना, 
पįरसर मŐ जगह-जगह खाना बनाना और वॉडŘ के पीछे मौजूद गंदगी इसकी मुƥ वजह है. 
कलेƃर ने कारŊवाई के िदए िनदőश  
कलेƃर राघवŐū िसंह ने भी घटना के बाद मनोरोग िवभाग का िनरीƗण िकया और दोिषयो ंके İखलाफ 
कड़ी कारŊ वाई करने के िनदőश िदए. Ůबंधन ने आʷासन िदया है िक चूहो ंके Ůवेश मागŘ पर िवशेष 
ȯान देकर ऐसी घटनाओ ंकी पुनरावृिȅ रोकने की कोिशश की जाएगी. 
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